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None appeared for the applicant when the matter was 

called nor any request was made on behalf of the applicant 

seeking an adjournment. However, Shri A.K.!ose, learned 

q. 	-c-/ 	Senior Standing Counsel for the Respondents was present and 

heax. Drawing our notice to AnnexureR/1 of t counter 

, 	 filed by the Respondents, Shri 30se sunitted that the 

, applicant has already been selected and dffered provisional 08.07.2003  

appoinent to the post of G.fl.S.a.p.I1 y the order/of 

the Superintendent of Pest Offices, 2alasore Divisjon in 

the cjrcxnstances, we are of the opinion that there remains 

1 	 nothing for )eeing adjudicated by this Tribunal,js the 

f ' 	 applicant has received the reliefs in the hands of the 

and therefore, the .OaA. is disposed 

of for having become infrixtuous. Ne Costs. 

Inform the parties. 
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